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BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 33922/2016
JANARDAN S| NGH Petitioner(s)
VERSUS
CENTRAL COAL FI ELDS LTD AND OTHERS Respondent (s)
(Wth interimrelief and office report)
Date : 31/03/2017 This petition was called on for hearing today.
For Petitioner(s)
M. Raj eev Maheshwaranand Roy, Adv.

For Respondent(s) Ms. Heena Khan, Adv.
Ms. Al shwarya Bhati, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
S ervice of noticeis complete on respondent Nos. 2 to 5 but no
one has ent er ed appear ance on their behalf.
Four weeks tine, as last chance is given to the respondent No.

1 (caveator) to file t he counter af fidavit. After expiry of
weeks, list the natter before the Hon&#39; bl e Court.
(M V RAMESH)
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